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Indian Participation in Joint Ventures
abroad

3808. SHRI P. K. DEO : Will the
Minister of FOREIGN TRADE be
pleased to state :

(a) the firms which have shown inter-
ests in cquity participation in joint ven-
tures abroad; and

(b) the extent to which Government
policies will encourage them to collab-
orate outside India?

THE DEPUIY MINISTER IN THE
MINISTRY OF FOREIGN TRADL
(SHRI A. C. GEORGE): (a) Apart
from the Indian firms already permitted
to set up industrial joint ventures
abroad, a list of firms who have shown
intercst in equity participation in joint
ventures abroad is laid on the Table of
the House. [Placed in Library. See No.
1.1-3537/72.]

(b) the Government policy in respect
of setting up Indian industrial joint ven-
tures abroad is embodied in the general
guidclines prescribed by the Govern-
ment for setting up such ventures
abroad, a copy of which is laid on the
Table of the House. [Placed in Library.
See No. L.T-3537/72)]

Supply of water from Tenu Ghat Dam
Project to West Bengal
free of cost

SHRI R. N. BARMAN :

SHRI SOMNATH CHAT-

TERJEE :

Will the Minister of IRRIGATION
AND POWER be pleased to ctate:

(a) whether the Agreement in regard
to Tenughat dam project in Bihar stipu-
lates that the Government of Bihar will

3R09.

supply water to West Bengal power
plants free of cost;
(b) whether  Government of Bihar

now propose to supply water to Santal-
dih Power Station in West Bengal at the
rate of 58 paise per 1,000 gallons, and

() if so. Central Government’s rc:
action thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI B. N. KUREEL):
(a) to (c). The agreement entered into in
1964 between the Governments of West
Bengal and Bihar dealt with only the
capacity for which the Tenughat Pro-
ject could be planned by the Govern.
ment of Bihar. It did not provide that
Bihar would supply water frec to West
Bengal.
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. The Tenughat Project is being built
in stages by the Government of Bihar
at their own cost and it has been indi-
cated by the Government of Bihar that
the rate mentioned represents the cost
of supply derived from Stage 1 of the
project,

Stay Orders issued by Munsif’s Court,
Jhansi in regard to an enquiry
into the accident to 22
Up Express

3810. SHRI ISHAQUE SAMBHALI:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Munsif's Court, Jhansi
had issued a stay order on 26th Apri,
1971 to restrain the Railway Adminis-
tration to procced further in  connec-
tion with the enquiry into the accideat
to 22 Up Express of 11th April, 1970,

() whether the  General ~ Manager,
Central  Railway has  published  the
causes of the accident in his safety

Bulletin of May/June, 1971; and

(c) if so, the reusons therefor while
the stay order is still in operation?

THE MINISTER OF RAILWAYS
(SHRI T. A. PAD) : (a) Yes. The stay
order restrains procceding further on
the charge sheet dated 2-6-1970 served
on Shri R. S. Sharma.

(b) Yes.

(c) Stay order docs not restrain
publication of the causes as found by
the Fact Finding Committee. The pub-
lication was mcant for the guidance of
the train working staff.

Allegations against M/s. Kothari and
Sons, Madras

3811. SHR1 JYOTIRMOY BOSU :
Will the Minister of FOREIGN
TRADE be plcased to state :

(0) whether his attention has been
drawn to the fact that the management
of two tea gardens viz.. “Glendale” and
“Colacambic”™ under the ownership and
control of Kothari & Sons. Madras,
have been, since January, 1972 adding
Methyl! Salicilate in the tea at the rolling
stage and selling the same at high prices
through J. Thomas & Co., Cochin:

(b) if so, whether Government have
enquired into these allegations:

(¢) if so, the findings thereof: and





